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Central Adrrdni str atiue Tribunal

Prihcipal Bench, Neu Delhi,

CP-27/94 in
OA-1345/92

Meu Delhi this the 19th Day of Duly, 1994,

Hon'ble Fir, Dustice 3, K, Dhaon, Actina Chairman
Hon'ble Fir, B, N, Dhoundiyal, Flember(A)

1, Sh, Daya Chand
S/o Sh, Chattar Singh,

2, Smt, Raj Bala Devi,
U/o 5h, Beer Pal Singh,

3, Sh, Ramesh Chand,
S/o Sh, Chander Bhan,

4, Sh, Dev/endra Pal,
s/o Sh, Bhanuar Singh,

c Smt, Saroj Kapur,
ai/o Sh, Anil Kapur,

S, Sh, Ralb it Singh,
U/o Sh, Ram Kishan,

7, Sh, Dai Bhaguan,
s/o Sh. Chatter Singh,

8, Sh, Kishan Singh,
s/o Sh, B. S, Rauat,

9, Sh, Ram Yash,
s/o Sh, R,?, Yadav.

10, Sh, Flahipal Singh,
s/o Sh, Sardar Singh,

11, Smt. Shard a Devi,
u/o Sh, Suhhash Chand,

12, Smt. Shakuntla Batra,
u/o Sti. S. K, Batra,

3. Sht, Kami a Devi,
U/o Sh, S, K, Flogha.

14, Sh, Subhash Chand,
S/o Sh, Kamal Singh, Petitioners

All petitioners are C/o Sh, Sant Lai, Ad»7ocate,
C-21(B), Nbu Flultan Nagar, Delhi-5 6,

(By adyocate Sh, Sant Lai)

ye r su s

1, Shri T, Raman,
Se or et ar y,
Flinistry of Communications,
Department of Posts,
Dak 3hauan,'^eu Del hi-1,
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2. 3h, y. n, Kelhar,
Chief Postmaster Csnaral,
Delhi Circle,
Pleghdoot Bhagan,
Neg Delhi-1.

3. Sh. n.B. IMega,
Chief Postmaster,
Neg Dal hi G, P. 0, ,
Neg Delhi-1, Respondents

(Sy advocate Sh, Dog Singh)

ORDER (ORAL)
delivered by Hon'ble fir. Dustice 3, K, Dhaon, Acting Chairman

A counter-aff id a vit has been filed on behalf of

the respondents annexing thereto the details of the chart

which indicates details of payment made to the 13 applica'^!:

out of 1A applicants. In respect of applicant Mo. 14

( Sh, Subhash Chand) it is stated that the details relating

to the paymegts made to him has not been received from

the of'^icial concerned. Therefore, no particulars about

the payments made to him have been given, Sh. Sent Lai,

learned counsel for the petitioner s^ uho uas served uith

a copy of the chart on 10.5,94^ states that the statement

is incomplete. He states that certain oayment s uhich

^ gerejmade to the applicants have not been shogn. Therefore,

it can reasonably be inferred that the said payments were

not made at all,

Ue feal that the respondents ha>^e substantially

complied uith the directions of this Tribunal. Houever,

ue make it clear that the respondents shall piiss a final

order relating to payments "-i*"h rnnnart to Sh. Subhash Chard

(the applicant No. 14) within a period of one month from

today. Ue also make it clear that if the applicants feel

dissatisfied with the payments shown in the chart annexed

to the countar-af fida'it^ they will be at liberty to

approach the respondents. If such an application is

filed by anyone of them or all of them, the same shall
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he dealt uith uithin a period of one .nnonth from the

date of the application and any payment i^ due, shall

be made to such applicants uho uer e parties in the

0. A.

'Jith these observations, this application is

disposed of.

Notices issued to the respondents are discharped.

There shall be no order as to costs.

(B. M. DHOLJNQIYAL) ( 3. K. WAON)
nEnBER(A) ACTIN3 CHAIr-JI^A'!
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